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IN TIE CENTRAL ADMINISTRATIVE TRIBUNL 

CUTTACK BENCH, CUTTACK 

O.A./T.A./R.A.No 1 99 

Applicant ( s) 

Versus 

.'Respondent ( s) 

Office note as to 
Sr. No 	Date 	 0 r d e r s 	 action (if any ) 

taken cm order 

- 

2..96 	 hii .C.Nohanty made h i s 
submission and in the course of 
his argurrnts, he stught permission 
to withdraw this application. Pryer 
allowed. If so advised, he rry move 
the Court in future when a cause of 	 (• \ 

action arises. 
I-bard 6hri khaya Nishra, 

learned dditional standifig Counsel. 
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